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© originm mplisstion o327 of 2002

L Nonday, this the 28th day of .ﬁpﬁﬂ;f’?

| Hon'ble Maj. Gen. K.K.Srivastava, A.M.
Hon'ble Mr. A.K.Bhatnagar, J.M.

Jai Prakash Mishra,

Son of Shri Chinta ni Mishra
% Quarter No.l /A, % !

D.L.W. Colony, Varanasi— 221004 . & fopitBant

(By Advocate : Shri S.K.Om)
\ Versus

1, Union of India,

through the Secretary,
Ministr of Railways
Rail Bhawan, New mlﬁi.

2e The Ghalr
Railway Recruitment Board,

— D-15, h‘.achna Colony,
A Near Bus Stop No,5,
Shivaji Nagar Bh0pal - 16, |
Pin b4 462 013 ove RQEPW&R'ES}

(By Advocate : Shri K.P.Singh)

CRDER (ORAL) |

By Hon 'bla_;ifﬁg]‘, Gen, K.K.Sriwastava, A.M.

"This O.A, has been filed under Section 19 of A.T.

t“tl'u.ﬂ:k‘ )
At,1985, the applicant has prayed/a direction be issued

to the respondents to issue the appointment latter in his
favour on the post of #Apprentice Section Engineer (Telecom.)
for Central Railway and also to publish requisite Panel

for the post of Apprentice Section Engineer (Telecom.) |
for Gentral Railway in connection with and againﬂ the
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2. The facts givimg rise to this OA, in short, are that

vacancy notified in the Employment Notice dated ur?_rlf_n
(Annexure -3 of tho OA) and also against the vacancies
added to the post of Apprentice Section Engineor (Telecom.) . d by
Category Nos2 during this period, o

P
the applicant is a permanent resident the City of Varanasi.

A notification was lssued on 8.5.1999 for the post of -

Apprentice Section Engineer etc., A photo copy of notification
has been filed in Annexure-3. The applicant appeared in the

examination and was declared successfyl, The ap licm%
getting information about his selection mndedh@nﬁ} Bhopal
on 14 August,1999. His documents were also verified but he
has not been provided the appointment., The applicant is
aggrieved by the action of the respondents in not giving him
appointment.

3. We have heard counsel for the parties on the question

of jurisdiction. Shri S.K,Om, learned counsel for the
applicant submitted that under the provisions of Rule 6 of

C.A.T. (Procedure) Rule of 1987, this Tribunal has the

Jurisdiction to hear this OA. The learned counsel for

the applicant submitted that the applicant is resident of

Varanasi and all the communicaztions from RRB have been sent

at the Varanasi address. A part of cause of action has

arisen at Varanasi, which is under the jurisdiction of this
Tribunal. He has placed reliance on the Judgment of Cuttack
Bench of this Tribunal in vipra Charan Mohanti Vs. Union of
India & Others 1987 (4) A.T.C., 919 and also the Judgment of

t\x\\/ cmtd'- o/alle



..1__

of India and Others 2003 L-.;A&Bt

been held that a Bench has jurisdiction and ca‘n’ a--nﬁt&_z}i_a_‘iﬁﬁ
| / |
applicstion if a part of the cause of action arises theres,

-

4, The learned counsel for the re-spondonta opposing the
claim of the applicant submitted that as per Para 14 of the
Notific.ation , the jurisdiction lies at Bhopal, Qherefom,
the applicant cannot agitate the matter before this Bench.
He has placed reliance on the judgment of Patna Bench of
this Tribunal dated 20,10.2000 passed in q.&. Ne. 242/99
Firej Kumar Singh Vs. Union of India & Others,

Se We have heard the counsel for the psrties on the

question of jurisdication, considered their submissions

and perused the recofds.

6 In para 14 of the Notification dated 8.5.1999
(Ane xure-3 ) the following has been provided ¢

" 14, For any legal dispute the jurisdiction will.be
at Bhopal (M.P.) Only,"

In view of Para 14 of the Notification, we are convinced that
this Tribunal has no jurisdiction to entertain the present
O.Ae  The proper course upon to the applicant is to approach
the appropriste forum as prEg;d;s)in the Notification§y The
case of Vipra Charan Mehanti relied upon by the applicant is
mg&rdmg C\Empulsory retirement and the case of Tapan Kumar

- palai is regarding the dismissal from the servim. Bﬂth
the cases referred to abow will not help the applicant.
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7.

8.

Firoj Kumar Singh (supra) has held as under e .
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Patna Bench of this Tribunal in the case' of

L
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" In view of the aforesaid findings that this
Bench of the Tribunal has got no %arritor.ia_l
%uh:isdi:ti.gn relating to the matter in dispute,

| ttle sc to enter into b

of J{el'n case . Hmmr, it may %Z'tpam? ﬁu}i
that in similar bunch of cases i.e. OA NO.575

of 1998 and others on difference of opinion on
the point as to whether the respondents railways
be directed to publish the merit list on the
basis of earlier interview-cum-psychological test
or on the vasis of fresh_intervgew-cum-psyc-heltrgic-al
test as ordered in c0mplianc% of the policy decision
of the Railway Board, the. Batter was referred to |
a larger Bench, which held that the applicants

were not entitled to the relief and dismissed

the applicitions vide order dated 29th liay,2000

in OA No.575 of 1998 and six other cases.

According to the aforesaid decision in the Larger
Bench of this Tribunsl the applicants have no

case on merit also.'

L. L Ao .
W
We are hrespectfuli. agreement with the same, We find

no good ground for interference, The OA is accordingly
dismissed on the ground of jurisdiction., However, the

applicant will be at liberty to approach the appropriate

IR
forum, if so desired,

O,

There shall be no order as to costse.
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Member-J Member-A




